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3. The respondents have contended that the seniority of
£ s
the applicant has been fixed in accordance with the rules i.e.
Dolhi Administration Subordinste Services Rules, 19687. while
working as a ward Orderly, he was appointed as Telephone
Operator with effect from 1.11.73 on a purely  adhoc  and
emergent hasis for a period of three months or i1l such time.
a regular candidate was appointed. The post of Telephone
Operator falls under Grade IV of the D.A.S.S5. for  which
nromotions  sre made on the basis of the recommendstions of a
dﬁ’ly sonstituted Departmental Promotion Committee and  the
common serdority  list  is  approved by the Chief Secretary,
\ Delhi. The said adhoc promotion was made by the Medical
Superintendent ,  JTrwin Hospita)l in violation of the rules and
was . therefore., irregular. It was meant to be only adhoc and
a stop gap  arrangement.. In accordance with the D.AS.S.
Rules, on the nm‘xrmndatrmr‘m of the duly constituted
Dapartmentasl Promotion Committes, the applicant was rominated
for promotion to Grade Tv(M) LDC with effect from .?. 10.82 and

this appointment. was duly approved by the Chief Secretary.

4. wWe have gone throogh the records of the case and heard
the ld.commsel for the : parties. The Id.counsel for the

appl icant. has cited a number of Judmmwts* to support his case x

* 1. Direct Recruit Class I1 Engineering Officers Association
va. State of Maharashtra ( 1990 (13) ATC 348)

oL Shanmugam and Another Vs, U.0.1T.(1T (1987) ATLT 331).

Sk Kuldeep Chand Shams & Another vs. Delhi Administration
{1878 (2) sLR 379} E

e

;‘\ 4, S.C. Kacktwana & Ors. Vs, .0.1. (11 1987) ATLT 50)
5. S.C. Jain VYs. U.0.I. & Ors. (1987)- (7)) SLR 416)
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B. In the facts and ciroomstances of the case, we hold
- that the applicant 1<‘ entitled to succeed and the respondents
are directed to revise the seniority list of the Telephone
Operators after taking into account. the  continuous
urv nﬁm*nmt‘x;xi adhoc  service rendered by the applicant and
those similarly situated, till the time of regularisation and
finalise the same after hearing all the representation. These
orders shall be implemented expeditionsly and preferably

within 8 period of 3 months from the date of receipt of this

order.

= There will be mo order as to oosts.
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